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NOTIFICATION UNDER ESSENTIAL Com-
MODITIES ACT

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): [
beg to lay on the Table a copy of Noti-
fication No, GSR 388, dated the 18th
March, 1961 under sub-section (8) of
section 3 of the Essential Commodities
Act, 1955, [Placed in Library. See No.
LT-2819/BI].

1222 hrs.
PUBLIC ACCOUNTS COMMITTEE
THIRTY-SIXTH REPORT

Shri Barman (Cooch-Behar-Reserv-
ed-Sch, Castes): I beg to present the
Thirty-sixth Report of the Public
Accounts Committee on the Audit Re-
port on the Accounts of the Damodar

Valley Corporation for the year
1958-50.

1222 hrs.
ESTIMATES COMMITTEE

HUNDRED AND  SEVENTEENTH  AND
HunDRED AND TWENTY-SIXTH REPORTS

Shri Dasappa (Bangalore): I beg to
present the following Reports of the
Estimates Committee: —

(1) Hundred and Seventeenth Re-
port on Action taken by Gov-
ernment on the recommenda-
tions contained in the Fifty-
fourth Report of the Estimates
Committee (First Lok Sabha)
on the Ministry of Defence—
Ordnance Factories (Organi-
sation and Finance).

(2) Hundred and Twenty-sixth
Report on the Ministry of Food
and Agriculture (Department
ot Food).

—

12.22} hrs.
LEAVE OF ABSENCE

Mr, Speaker: The Committee on
Absgence of Members from the Sittings
of the House in their Twenty-third
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Report have recommended that leave
of absence may be granted to the
following Members for the periods in-
dicated against each:—

(1) Shri A, K., Go- 21st November, to
palan 15th December 1960.
(Twelfth Session).

(2) Shri Chandikesh- 14th November to
war Sharan Singh 16th December, 1960
Ju Deo. (Twelfth Session).

(3) Shri V.N. Swami 2nd December to

16th December,1960
(Twelfth Session).

(4) Shri]. Ramesh- 14th February to 30th
war Rao March, 1961 ir-

teenth Session).

(5) Shri U. Muthura- 14th February to 13th
malinga Thevar April, 1961 ? Thir-

teenth Session).

(6) Dr. M. V. Gan- 14th February to 1st
gadhara Siva March, 1961 (Thir-
teenth Session).

14th February to 7th
April, 1961 (Thir-
teenth Session).

(8) Seth Achal Singh 14th February to 28th
February, 1961 (Thir-
teenth Session).
(9) Shri Narasingha 14th February to 13th
Malla Deb. April, 1961  (Thir-
teenth Session).
(10) Shri R. Kanaka- 14th Februaryto 13th
sabai April, 1961  (Thir-
teenth Session).

(11) Shri K.K. Warior 28th February to 20th
April, 1961 (Thir-
teenth Session),

(12) Thakore Shri Fa- 14th February to '15

tehsinhji Ghodasar  March, 1961 (Thir-
teenth Scssion)

(13) Shri Atulya Ghosh 14th February to 14th
March, 1961 (Thir-
teenth Session).

14th Fobruary to 15th
March, 1961 (Thir-
teenth Session).

(1s) Shri K. Ashanna 14th February to 14th
March, 1961 (Thir-
teenth Session).

(16) Shri Kansari sth December, to

Helder 23rd December, 1960
'welfth Session)

and 14th February to

(%J: March, 1961,

irteenth Session).

(7) Shri B. Pocker

(14) Shri A. Doria-
swamy Gounder

(17) Shn Joginder Sen 27th February to 21st
March, 1961 (Thir-
teenth Session).

(18) Sardar Baldev 14th February to 1oth

Singh March, 1961 (Thir-
teenth Session).
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I take it that the House agrees with 1961 and ending on the 30th April,
the recommendations of the Committee. 1962.”

Some Hon, Members: Yes. Mr. Speaker: Motion moved:

Mr. Speaker: The Members will be “That the Members of this
informed accordingly. House do proceed to elect in the

manner required by sub-rule (1)
of Rule 309 of the Rules of Pro-

12.28% hrs. cedure and Conduct of Business in
Lok Sabha, fifteen Members from

ELECTION TO COMMITTEES among themselves to serve as
Members of the Committee on

ESTIMATEs COMMITTEE Public Accounts for the term

beginning on the 1st May 1961

8hri Dasa) Bangal : I beg to
ppa (Bangalore) €& and ending on the 30th April

move:

1962".
‘“That the Members of this House Shri T. B, Vittal Rao (Khammam):
do proceed to elect in the manner I want to move an amendment to
required by sub-rule (1) of Rule this Motion. So I request that this

311 of the Rules of Procedure and may b
: ] y be taken up tomorrow, because
Conduct of Business in Lok Sabha, I found this in the order paper only

thirty Members from among them- today. I suggest this may be taken
selves to serve as Members of the up tomorrow so that we can give
Committee on Estimates for the notice of amendment
term beginning on the 1st May, )

1961 and ending on  the 30th Mr, Speaker: Is it amendment fto
April, 1962.” the Motion.
Mr, Speaker: The question is: Shri T. B. Vittal Rao: Yes,

“That the Members of this House Mr, Speaker: I will waive notice
do proceed to elect in the manner and allow him to move it now.
required by sub-rule (1) of Rule .

311 of the Rules of Procedure and m::’:,’ T. B. Vittal Rao: I beg to
Conduct of Business in Lok Sabha, *
thirty Members from among them- That at the end of the Motion,
selves to serve as Members of the the following be added:
Committee on Estimates for the .
term beginning on the 1st May, and that the Chairman of
1961 and ending on the 30th April. the said Committee be nominat-
1962.” ed from the Members of the
Opposition”.
The motion was adopted,
The nomination of the Chairman
—_— of the Public Accounts Committee is

done by you generally, We have
been asking in this House for several

Shri Barman (Cooch-Behar-Reserv- years that the Chairman of the Com-
ed-Sch. Castes): I beg to move: mittee should be drawn from the

w . Opposition. In several of the State
That the Members of this House Legislatures, for example, Andhra

PusLic AccouNnts COMMITTEE

do proceed to elect in the manner -
required by sub-rule (1) of Rule fradesh, the Leader of the Oppos!
309 of the Rules of Procedure and ’

Conduct of Business in Lok Sabha, Mr. Speaker: Does it require an
fifteen Members from among them- amendment of the rules?—If it re-
selves to serve as Members of the quires an amendment of the rules, the
Committee on Public Accounts for rules have to be smended. I am look-

the term beginning on the 1st May, ing into i,





